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datory and are taken into considera-
tion while framing Government’s im-
port policy.

il WS IR
W U3 a gd ] ladgeS
? uém d‘)
T [AYeiRT gRo wTEF : AT HA-
Ueer fqfaeer 7z Tqnm & 59 9
forqet srafal OdY & oY 3% aqT @
g 7]
5 T AgT : § gAwar g ®
T qaTH FT gEEY FIAY US FeERl
fafedr & 2
L}-,\g,..;f Lé‘ :}__{:’,,LS - re’}.ﬁ!z:
o oute ol o 2y g S
u.bb éL; és dlm&:‘:.w’ 8}.*5, 45}.:\

é uéjli.{ &g )zmln

P &5 L 5y

(A=W gRo wREEr ;T
grrfaer fafweas ag gamT 5 79 a5
St ZF T W & 9 Sy gF aeg
T 73 9 & 7 fpaw wEdr
fergeam™ & € o frad aree & € 7

R AR : 9 FF A 2
agwT, fFT T FE dw deEd
fafredt a1 & 1

¥419. [The questioner (Shri J. V. K.

Vallabharao) was absent. For answer,
vide cols. 2429-30 infra.]

gaEaEl & @@ {wviae sgag o
Iq FAR

*¥0. Wt T &gl : wT

IF AAY 93 FAW AT P w4 fw

+{ THindi transliteration,

[ RAJYA SABHA ]

to Questions

2384

FATE F AITAY, L84 TF W FAY
¥ g& W gaeaml ¥ fan fraw qa
fFa-feg S & X FAaTQ foeieTe
9 T4 AR A F TAF B T
qar J TR 7

t[RAaiILwAY EMPLOYEES HELD RESPON-
SIBLE FOR ACCIDENTS

*420. SHRI RAM SAHAIL: Will the
Minister of RaliLways be pleased to
state the number and the ranks of the
railway employees who were found
responsible for the railway accidents
which occured during the period from
January to October 1958, and the
punishment awarded to each of them?]
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+{Tue DEPUTY MINISTER oF
RAILWAYS (SHrr SHAH Nawaz
Kuan): A statement is laid on the

Table of the House. (See Appendix
XXIII, Annexure No. 29)].
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SHrr D. A. MIRZA: May I know,
Sir, who is incharge of the point indi-
cators?

Surt SHAH NAWAZ KHAN: It is
the station master’s responsibility to
see that the point indicators indicate
the right signals?

Surr D. A. MIRZA: Are the points-
men also responsible?

Surr SHAH NAWAZ KHAN: The
pointsmen are responsible for setting
the points.

SHr1 D. A. MIRZA: May I know the
qualification for a pointsman? Has
any regulation been prescribed?

SHrt SHAH NAWAZ KHAN: Yes,
Sir. The pointsman must know how
to set points.

Surt D. A. MIRZA: May I know
whether any academic qualifications
are prescribed for the pointsmen?

Mr. CHAIRMAN: Have any acade-
mic qualifications been prescribed for
pointsmen? That is his question.

Surt SHAH NAWAZ KHAN: They
should be literate. Now in the new
recruitment it is desirable that they
should be educated up to the Eighth
Standard, but we have some points-
men who are not educated.
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Surt MAHESWAR NAIK: May I
know to what extent the Government
have been able to enforce human ele-
ments in preventing accidents?

Sur1 SHAH NAWAZ KHAN: What
is the question?

Mgr. CHAIRMAN: What are the at-
tempts you have made to raise their
effctency and competence?

SHrr SHAH NAWAZ KHAN: Pro-
per supervision and deterrent punish-
ment.

Surr T. V. S. AVINASHILINGAM
CHETTIAR: May I know what per-
centage of the accidents is due to the
running staff, that is the personnel
who man the engines, and what per-
centage of the accidents is due to the
station staff?

SHrR1 SHAH NAWAZ KHAN: In this
particular statement mention has been
made of 18 serious accidents. Out of
those the majority of the accidents,
about 11, are due to derailments, that
is generally due to the wrong setting
of points.

SHr1 D. A. MIRZA: May I know the
punishment that is awarded to those
who are responsible for the accidents?

Surr SHAH NAWAZ KHAN:
given in the statement.

It is

Mr. CHAIRMAN: He has made a
statement.

Serr V. PRASAD RAO: Sir, he has
given out that it is human factor that

[ JHindi transliteration.
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is responsible for these accidents, and
when you have specifically asked him
to reply to the question as to what
steps they are going to take, it has
been given out as proper supervision
and deterrent punishment. If is not a
fact that the Railway Accidents En-
quiry Committee did suggest that also
the human fatigue is responsible for
this thing, so that the working hours
and other things must be properly
examined? Secondly, may I know
whether railway automatic signalling
is to be installed to avoid this human
element?

Sur1 JAGJIVAN RAM: This ques-
tion was thoroughly gone into by Jus-
tice Rajadhyaksha and recommenda-
tions were made in great detail regard-
ing the duty hours etc. The Railways
are observing the recommendations of

the Rajadhyaksha Committee in this
matter.

«

SHRr D. A. MIRZA: May 1 know
how many lives were lost in the acci-
dents during this year?

Surt SHAH NAWAZ KHAN: In

these 18 accidents, 93 persons were
killed.

Surr V. VENKATARAMANA: Does
the hon. Minister propose to have a
compulsory insurance scheme for all
the passengers?

Mr. CHAIRMAN: Compulsory insu-
rance scheme on account of these acci-
dents, have you thought of it, he asks?

SHr1 JAGJIVAN RAM: 1 will look
into that.

NaTroNaLisaTioN oF Trabe 1N Foob-
GRAINS

*421, SHRT MAHESWAR NAIK: Will
the Minister of Foob AND AGRICULTURE
be pleased to state the reasons which
led to Government’s decisions 1o
nationalize the trade in foodgrains?

Tue DEPUTY MINISTER or FOOD
AND AGRICULTURE (Surt A, M.
TromMmAS): The decision to nationalize
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trade in foodgrains was taken mainly
because it was felt that this was the
only sure way of stabilising prices of
foodgrains.

Sur1 MAHESWAR NAIK: May 1
know what are the States which have
so far implemented this programme?

SHrr A. M. THOMAS: I explained
the position two or three days back
when we had a debate on the non-
official resolution of Dr. Seeta Parma-
nand. A Working Committee has
been constituted to work out the de-
tails of the scheme We are await-
ing a report from them, and then a
final decision will be taken.

SHrr MAHESWAR NAIK: In view
of the fact that State trading in food-
grains involves certain element of
monopolistic tendency, may I know
what safeguards the Government has
adopted to protect thé small marginal
agricultural growers against unrea-
sonable prices?

SHrr A. M. THOMAS: State trading
implies guarantee of a reasonable price
to the grower also, so that the small
grower will be protected.

SHrt BABUBHAI M, CHINAI: May
I know the approximate amount of
investment involved in this state
trading in foodgrains?

SHrt A, M. THOMAS: It is too early
to forecast the amount that would be
necessary for our procurement opera-
tions. As I have already said, the re-
port is being awaited after which Gov-
ernment will finalise matters.

Surt AMOLAKH CHAND: Is the
Minister aware that hartals are being
organised by grain dealers in various
grain ‘mandis’, and if so, what steps
are being taken to explain to the pub-

lic the necessity of these steps in the
public interest?

Surt A. M. THOMAS: When vested
interests are affected, certainly there



